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CENTRAL ADMINISTRATIVE TRIBUNAL 

ERNAKULAM BENCH 

O.A.482/94 

Monday this the 28th day of March,. 1994. 

CO RAM 

THE HON'BLE MR.JUSTICE CHETTUR SANKAAN NAIR,VICE CHAIRMAN 

THE HON'BLE MR.P.V.VENKATAKRISHNAN,ADM INISTRATIVE MEM BER 

K.G.Samuel, 
Junior Telecom Officer, 
Randathani, 
Kozhikode Telecom Dist. 	 ..Applicant 

By. Advocate Mr.K.R.B.Kaimal 

vs. 

Union of India, represented by the 
Secretary, Ministry of Communication, 
New Delhi. 

The Chief General Manager,Telecorn, Kerala Circle, 
Trivandrum. 	

.. Respondents 

By Advocate Mr,Mathew J Nedumpar,ACGSC 

ORDER 

CHETTUR SANKARAN NAIR(J),V10ECHAIRJSVIAN. 

- 	Applicant seeks a declaration that the services rendered by him 

in the Indian Air Force iS liable to be couited for fixation of Pay. We fnd 

that h ha made Annexu,e,A3 representation and that it is pendiig considerat-

ion before second re.3pondent. We direct second respondent to pass a reasoned 

order on Annexure.A3 referring to the relevent rjles, within ten weelcs from 

today. 

2. 	 With the aforesaid directions, application is disposed of. No costs. 

Dated 28th March, 1994. 

P.V.VEN KATA<RISHNAN 	 CHETTUR SANKARAN NAJRJ) 
Administrative Member 	 Jica Chairman 

ks283. 


